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NotLs  of the Registry 	Date Order of the Tribunal 

I 	6.; 

± 	cffr— 	
floticeo f of the respondents. 

' 	 ...0 F. 	• 	 Let On 1O82OO1 for order. for Rf. 5QL, deposcd vide.. 
iPOIBA -10 S4 	 i Dated  

•
Member 	 ViceChairaan 

bb 

10.81-001 	List aáin on 24.92001to 

!V&?Q 	
&Q{ 	 enable the respondents to file 

written taternent. 

Member 
jAiLJ41L2 	

Chi 

pg 

24900-1 	 Written statement has been filed by 

reapondents.no.1. The other respondents may 

cJl-iivJ .; 	 file written statement within four wee a from 

today. Ust on 12/11/01 for order. 

C 	_ 
Member 	 Vice—Chairman 

mb 
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• 
t 

12.11.01 	Respondent No.1 has 	already 
filed written statement. The other 

respondents namely 1  r2sponden 	Nos.2 & 
3 State of Mizoram and 	.P.S.c. may TJ 

R9(7 c'f 6' 
file writtenijthjn four weeks from 
tod. 

I a.  List, the case again on 12.12.01 

\N (5, 
3 jt• 	h. 

for further orthr. 

' L 
MEmber 	 Vice-Cha1rmç 

bb 
12.12.01 It has be'eh stated by Sri A.DebØ 

Roy, 	learned Sr.C.G15.C, 	that written 

statement has already been filed, As 

L 
witten statement hasfiled the case may 

be 1isted 	for hearing. 	List on 24,1.02 

for hearing,' 

Member 

•' 

mb 
24 .1 .02 It—has been stat ed-that the applicants 

ave want 	to file rejoinder, Prayer for 

for Piling the rejoinder is aUo'ued. The 

:app° 1camts may do so' within 2 weeks from 
today. 

Lj5t on 13.2,2002 for hearing, 

Member 	 , Vi ce-Chai rman 
mb 

2 2-r 2- :  

c97 

i: 

13 .2 .02 Heard counsel for the parties. 

Hearing concluded. Judgment delivered in 

open Court, kept in separate sheets. 

The application is allowed in terms 

of the order. No order as to costs. 

f ) 
	 Member 	 Vice -Chairman 

'pg 



CENTRAL ADMINISTRATIVE TRIBUNAL, OUWAJ-!ATI BENCH. 

Original Applications No.226, 227 and 228 of 2002. 

Date of Order t This the 13th Day of February,2002. 

The Hon'ble Mr Justice D.N.Chowdhury.Vice-Chairman. 

The Hon'ble Mr K.K.Sharma, Administrative Member. 

O.A. 226/2001. 

Sri Laithangliafla Murray, IFS 
Deputy Conservator of Forests (Hqra) 
Office of the principal Chief 
Conservator of Forests, Mizorain, 
Aizwal. 

O.A. 227/2001. 

  

Sri P. Liaflkhama, IFS 
Divisional Forest Officer, 
Kawrthah, Mizoram. 

O.A. 228/2001 

sri Vanlalaawma, IFS 
Divisional Forest Officer, 
Wild Life Division, kizwal, 

• Mizoram 

By Advocate Sri 13.Chakraborty in all 
the three caseS. 

pplicant 

• Applicant 

 

- Wreus - 

Union of India, 
through the Secretary, 
Ministry of Forest and Environment, 
Govt. of India, 
Paryavaran Shavan, COO Complex, 
todhi Road, New Delhi-110003. 

State of Mizoram, 
through the Secretary. 
Forest & Environrnent,00vt. of MiZôflam, 
Ajzwal. 
The Union public Service Commission, 
Eiolpur House, Shahjahan Road, 
New Delhi-110001. 
(Throuqh its Secretary) 	 . . Respondents 

By Advocate Sri A.Deb Roy. Sr .C.G.S.0 for 
respondents No.1 & 3 and Sri A.K.Sarma for 
respondent No.2 in all the three cases. 

r .  

r 
• Applicant 

e 1  

I' 

4, 

ORDER 

CHOWDHUR Y J. (V .C) 

All these three applictiona are similar in 

natuze and accordingly these applications were teXan 

up together for consideration. 

COfl td • .2 



1 
-2- 

- 	

- 

40 
2. 	It has been stated at the Bar that these 3 cases 

are squarely covered by the decision rendered by the 

Tribunal in 0.A.195 of 2001 disposed of on 4.2.2002. 

3e 	in the light of the decision we direct the 

respon4enta to take up the matter of the applicants 

and also of the persons similarly situated of the A(MUT 

Cadre of Mizoram segment for determining the date of 

appointment onthe basis of existing vacancies and for 

allotting year of allotment as per law taking aid of 

the All India services (Conditions of Services Residuary 

Matters) Rules, 1960. The respondents shall complete 

the aforesaid exercise as expeditiously as possible 

preferably within three months from the date of receipt 

of the carder. 

The applications are allowed to the extent 

indicated above. 
L 

There ahall, however, be no order as to costs. 

pg 

K.K.SHAR1A 
ADMINISTRATIVE MEMBER. 
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IN THE CENTRAL ADMINISTRATIVE T 

q 	T5f$ 

tthrI Adninstrtfw Thb.M 

25JUN2I 

BUNA 
i 	Guwahsti Bench 

(p. 

Guwahati Bench. 

O.A No. J2I of 2001 

Between 	 - 

Shri Van1a1awma, IFS 	 .Applicant 

-And-- 

Union of India & Ors. 	 .........Resporkdeflt$. 

INDEX 

S1.No. Documents 	- 	 Fage 

1. Application - 

2 nnexue- A 

3., Annexure- B 

 Annexure- c  

Annexure 	0 & 	-1 

 Annexure- E 

 Annexure- F 

 Annexure- G 

 Annexure- .E 

 Annexure- i 

 AnnexUre- 

 Annexure- 

 Annexure- 

Ait0 

Advocate. 



DI STRICT-AI ZWAL. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 

• 	 Guwahati Bench 

'An application under Section 19 of the AdminiEtratiVe 

Tribunal Act, 1985.) 

For use in Tribunal's Office 

• 	 Signature- 
• 	 _____ 

O.A.

Date  

 No. 
- 	 /2001 

Between 

Sri VanlalsaWma, I.F.S. 

Divisional Forest Oficer, 

±1d 	Life 	Division, 	Aizwal, 

Mizoram. 

...App1iCaflt. 

And 

• 	
• 	 1. 	Union of India, 

- 	Through 	the 	-Secretary. 

Ministry 	of 	Forest 	& 

EnvIronment, Govt. of India, 

Fariyavarafl 	Ehavan, 	CGO 
...............

Contd. 

•• 	 • 	• 	 ,• 
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Complex, 	Lodhi 	Road, 	New 

Delhi-11003. 

State of Nizoram, 

Through the Secretary, Forest 

& Environment, Govt. of 

Mizoram, Aizwl. 

The 	Union 	Public 	Servi'ce 

Commission, 

Dholpur House, Sajhan Road, 

New Delhi-110001, (through 

its Secretary). 

H 	 Respondents. 

1. 	Particulars of order(s) against which the application 

is Imade : 

çL) 	The Applicant assailed the action of the Respondents 

in not, promoting the applidant to the I.F.S. cadre 

in the year 1990 with the year of allotment from 

1986 when the applicant was fit and eligible and 

when the posts were available but instead the 

applicant was promoted on 26.9.96 with year of 

allotment as 1992 . The applicant also assailed the 

action of the Respondents in causing delay in 

reviewing, the cadre and holding meeting of the 

selection committee which has thereby delayed the 
cntd. 
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scope of promotion to the posts IFS arid getting 

a1lotment of year. 

Order dated 29.6.2000 passed by the Govt. of India 

Ministry of Forests & Environment by which the year 

of allotment and the seniority of the applicant vis-

à--vis was fixed. 

Jurisdiction of the Tribunal :- 

The application deôlares that the subject matter of 

this application is within the jurisdiction of this 

Han' ble Tribunal. 

Limitation 

The applicant also declares that the present 

pplicatiofl is within the limitation period as has 

been prescribed under Section 21 of the Administrative 

Tribunal Act, 1985. 

Facts of the case 

That the applicant is a citizen of India belonging to 

the Schedule Tribe community of Mizoram. The applicant 

is entitled to the rights and privileges as guaranteed 

under the Constitution and the relevant rules framed 

thereunder. 

That following due procedure, the applicant vide a 

dated 15.12.82 was appointed as Assistant notification

onservator of Forests (ACF in short) issued by the 

espondent No.2 and was ppsted at Kolasib Division. 
Contd. 
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Being so appointed, the applicant also underwent two 

years training for Diploma Course in Forestry. 

A oopy of the order of appointment dated 15.12.2 is 

annexed herewith as ANNEXURE-A. 	 - 

That the applicant thereafter vide an order 'dated 

19.2.88 under memo No. A 32012/2/87-FST issued by the 

Respondent No.2 was appointed upon promotion as Deputy 

Conservator of Forests/Divisional Forests Officer 

(DCF/DFO in short) and was posted as DFO, Mamit. 

A copy of the said order dated 192.88 is annexed - 

herewith is .ANNEXURE- B. 

That the Respondent No.2 thereafter vide an order 

dated 1.1,1.91 issued under memo No. A 31013/1/83-FST 

was pleased to confirm the appointment as DFO/DCF 

w.e.f. 11.12.90 at a senior scale against a sanctioned 

	

• 	post. 	 - 

Copies of the order dated 1.11.91 is annexed herewith 

as ANNEXURE-C. 

	

5 	That as per notification dated 26.3.85 issued by the 

Govt. of India, Ministry of Forests & Environment, the 

total availabilityof seniority posts were 9out of 

which there were 6 posts for DCF from which the 

promotion quota includes 3 posts 

Contd. 

/ 



That on 1.7.91, the Govt of Mizoram published the 

seniority list of DCF and in the said seniority list, 

the applicant was placed at serial No.6. 

That it is stated that the state of Mizoram is a 

constituent of the 3oint Cadre Authority in matters 

of notional allocation of the promotion quota for the 

4 constituents units as framed by the Ministry of 

Environment and Forest, Govt. of India which is 'the 

controlling authority. The Govt. of India accordingly 

vide official letter dated 25:1.95 sought concurrence 

from the constituents units for 	approval for 

distribution of notional allocation for promotion to 

the post of IFS. The Respondent No.1 throuh such 

ccmmuniction clearly admitted that state of Mizoram 

has under utilised the posts from the promotion quota 

which has thereby caused injustice in getting 

promotion to the IFS cadre when posts were readily 

available. The Govt. of Mizoram accordingly vde WET. 

massage dated 21.3.95 gave its no objection to the 

same. 

A copy of the letter dated 25.1.95 and the W.T. dated 

21.3.95 are annexed herewith as ANNEXURE-D & D-1. 

That the seniority posts of the state of Miza.ram which 

was earlier 9 in number, vide a notification issued 

Contd. 

I, 
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• by -the Govt. of India was raised to 19 	which 

includes 12 posts in DCF rank. 

A copy of the said notification dated 26.10.95 is 

annexed herewith as ANNEXURE-E. 

That finally vide an order dated 26.996 issued by 

the Respondent No.1 exercising power under Rule 8(1) 

of the IFS (Recruitment) Rules,1966 read with Rule 

'9(1) of the IFS (Appointment by Promotion ) Regulat.ion 

,1966, •the applicant was appointed to the IFS with 

immediate effect 	and his 	seniority was fixed at 

serial No3 in the cadre of IFS. 

Copies of the order dated 26.9.96 is annexed herewith 

as ANNEXURE-F. 

That 	being 	aggrieved, 	the 	applicant 	submitted 

representation on 252.98 making a prayer therein to 

Yappoint him to the IFS cadre with year of allotment as 

1993 when he became eligible for he having joined ACF 

in the year 1982. 	- 

A copy of such representation dated 18.2.98 is annexed 

herewith as ANNEXURE-G. 	 - 

11 	•hat finally vide an order dated 29.6.2000 issued by 

he Respondent No.1, the applicant year of allotment 

- in the IFS was shown tobe from 992. 

A copy of the said representation dated 29.6.2000 is 

annexed here*ith as ANNEXURE-}I. 

.. ...Co 
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12.. That the applicant 	
begs to state that having 

appointed in a substantive and sanct.ioned posts which 

is very much evident from the allotted cadre strength 

f or proMotiOfi 
quota, the unnecessarY and .unexplaifled 

delay caued in cadre reviewing and holding meeting of 

the selection committee has deprived the petitioner to 

get promoted to IFS from 1990 when 5arne became due. 

t to have been promoted from 1990 
The applicant ough  

with year of allotment as 1986 when he was fit and 

suitable for fhe appoifltfllerlt to IFS. 

13; That the applicant humbly begs to state that 	the 

applicant been promoted to the post of IFS with year 

of allotment as 1986 when same became due, the 

petitioner would have been promoted by flow, to a 

higher scale of pay. The applicant instead of getting. 

the higher pay scale is being given lower pay scale -. 

and as such the pay scale has remain stagnant for the 

last few years. 

14. That it is stated that the service 
condltiOfl5 relating 

tiOfi etc. 	I to promoti0fl appointment1 selec
fl matters 

of IFS cadre are soverned by the 
following rules, 

namely-  1. 
The IFS(ReCrUitmt) Rules, 1966. 

Rule 4 

speaks about method f recrUitmt ' and Rule 4(b) 

rovide5 for promOtiofl from substantive members from 

State Forests Services. Rule 8 provides p1omot1fl fOm 
'sJ 
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SFS cadre an laid down that the number of person to be 

irecruited should be 33 1/3 % 

2. 	The IFS (Appointment by Promotion) Ru].es,1966. 

Rule 5 deals that every year list of eligible 

,;candidates who have completed 8 years of service has 

to oe prepared which in case should include number of 

ligibie candidates as 3 times the vacancy. The said 

rule also speaks about that the list has to be review 

very, year and if there is any adverse entry same has 

to te communicated to the Central Govt. Rule 8 of the 

baid Rule provides for the State Govt. to appoint 

jerson of SF5 cadre to appoint in cadre posts. 

15. That the applicant humbly sates that the action of the 

esponcIets in not promoting the applicant to the IFS 

adre when posts were readily available and when same 

1ecame due has been done in most arbitrary and 

rnalafide manner exercising power colourably. The 

promotion ought to have been done by reviewing the 

tad±'e and holding meeting of the Selection Committee 

in time and in the instant case there was no cadre 

reviewing since 1984 and no meeting of the Selection 

committee was held since 1987. / 

16 That the applicant officiated in IFS cadre posts on 

.e.f. 19288 on senior scale which was\withifl the 
I .  

of the Respondents. The applicant is 
U)ilt(L 
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entitled to he promoted ear1er  to IFS as per 

Explanation to the IFS (Regulation of Seniority) 

Rules, 1968. 

That the applicant begs to state that the Govt. of 

India issued a 'circular for holding DFC laying down 

the guidelines to be followed therein. The Respondents 

in the following case has overlooked such guidelines 

for which the applicant was made to suffer. 	* 

That the applicant further begs to state that when, it 

being the admitted position that the applicant was 

eligible for promotion to IFS in the year 1990 after 

completing 8 years of service. It is also the admitted 

position that there was no cadre review since 1984 and 

the selection committee did not held its meeting since 

1987 as enshrined under the rules and guidelines. As a 

result of such unreasonable and unjust act, no SFS 

officers froi the state of Nizoram could be promoted 

when posts were available at 33 1/3 % which has also 

left the qouta under utilised and caused hardships to 

the applicant. The Respondent No.1 in a similar 

circumstances admitting the hardships caused to the 

SF5 cadre from the state of 3 & K and has allotted 

year retrospectively when same wasdue by issuing a 

notification dated 28.2.97. The applicant being 

similarly situated deserves similar treatm .................................
Contd. 



 

The copy of tha not1fict1on dtd 2.2.97 ILE annaxad 

herewith as ANNEXURZ-I. 

That it is stated that the selection committee which 

* opght to have met every year for preparing a list 

pnel as per rtiles framed under IFS (ppoifltrneflt by 

Piromotion) Rules,1966, but the meeting of the 

slection committee has held on 1995 after a gap of 8 

years clubbing all the unfilled vacancies and promoted 

20 SF3 officers. Had the meeting been held regularly 

- and the service of the applicant would have been 

erlier to 1987, the applicant would have been 

ptomoted to IFS when posts were readily available and 

when same became due to the applicant. 

That being highly aggrieved by the arbitrary and 

mlafide act on the part of the Respondents in not 

promoting the applicant to the IFS cadre in the year 

190 with year of allotment as 1986, the applicant has 

approached this Hon'ble tribunal with a prayer to 

rfix his year of allotment as 1986 by quashing and 

setting 	aside 	and/or modifying 	the 	order 	of 

appointment to IFS dated 26.9.96 to the extent and 

restoring his pay and seniority retrospectively as 

done in the case of SF5 of the state. of Jarninu & 

Kshmir. The applicant being similarly situated 

deserve same treatment. 

I 

': 
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5. Grounds for prtsent application. 

. 	For as per Explanation 1 of the IFS ( Regulation of 

Seniority) Rules, 1968 ever since the first select 

list prepared by the Selection Committee constituted 

under Regulation 3 of the IFS (Appointment by 

promotion) Rules, 1966, the period of continuous 

officiation in senior post declared has to be counted. 

Since the applicant was officiating in a senior posts 

since 19.2.88 and having appointed as ACF in the year 

1982,, hence his due date of promotion to IFS would be 

in the year 1990. 

b. 	For that the Respondents never took steps in holding 

meeting for preparation of lists for promoting SFS 

officer since 1987 and clubbed the vacancies which is 

contrary to the rules and did not appoint IFS officer 

from the prQmotee quota in the year 1985, 1986, 1987 

and 1988 for which the applicant was denied for 

promotion to IFS cadre. 

C. 	For that from the entire sequence of events as stated 

above it is apparent that the Respondents have caused 

unreasonably delay in holding the meeting of the 

Selection Committee since 1987 and the entire action 

was exercised malafidely and arbitrarily for which the 

case of promotion to the IFS was further delayed and 

the year was reckoned as 1992 instead of 1986 as by 

....
Contd.  

L 
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gettinq 	promotion 	to 	IFS. 	cadre, 	one 	is 	entttled 	to 

have better service benefits. 

'or 	that 	it 	being 	apparent- that 	posts 	were 	readily 

available 	and 	the 	applicant 	ought 	to 	have 	been 

promoted 	to 	IFS 	in 	the 	year 	1990 	with 	year 	of 

allotment 	as 	1986 	and 	for 	such 	irreqularity, 	the 

• applicant 	was 	deprived 	of 	service 	benefit 	and 
\ 

seniority and his service remain stagnant for years. 

 For that 	the 	Respondents 	have 	regularly recruited 	43 

IFS 	officer 	duriig 	1985-95, 	whereas 	as 	per, 	IFS 

(Appointment by Promotion) 	Regulation; 1966, 	out of 43 

seats, 	at 33 1/3%, 	21 SF3 officers 	ought to have been 

promoted. 

 Fpr that the actior3i of the Respondents 	in the instant 

case 	besides 	being 	arbitrary, 	illegal, 	malafide 	and 

biased is also vio1ative of Article 	16, 	19 and 21 of 

the 	Constitution 	of 	India 	as 	because 	of 	delay 	the 

applicant was dep-rived 	of better service benefits 	to 

which •he is legally entitled. 

 For that the action of the Respondents in the instant 

case 	is 	patently 	malafide 	and 	punitive 	based 	an 

irrelevant 	and 	extraneous 	consideration, 	the 	order 

dated 26.9. 	96 and 29.6.2000 	needs 	to be modified by 

asking 	the Respondents to allot year of allotment as 

1986 when it felt due to the petitione. 
. 	

. 	 ;Contd. 
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For that the impugned action besides being arbitrary , 

i1lega1 and malafide 	is also liable 	to be 	condemned 

and 	set aside 	as 	same has been 	done whimsically, 

• capriciously and under colorable exercise of power. 

1. For that the order so assailed and the action has been 

"done in violation of the 'principle of natural lustice 

and administrative fairplay. The order as such is 

liable to he quashed and set aside. 

i. 'ar that in any v±ew of the matter the impugned action 

is bad in law as well as in fact and as such the same 

is liable to be quashed and set aside. 

:' Details of Remedies exhausted :- 

The applicant declares that 	he has no other 

alternative remedy other than to approach this Hon'ble 

Tribunal for getting redressal. 

?hether Any Appeal or Suit is Pending In any Court 

With Regard To The Subject Matter In Agitation: 

That the applicant further declares that there is no 

suits, application or writ petition 	pending before 

any court or tribunal with regards to the matter as 

agitated in this petition. 

8 	' Details of Relief Sought for:- 

Under 	the facts and circumstances 	stated 	above, 	the 

applicant humbly prays that this 1-ron'ble Tribunal may 

be pleased to admit this application , call for the 
• 	

0 	 . ......... Cont 

ki 
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records 	and after hearing the parties may he pleased 
N I  

to pass an order 	directing the Respondents to promote 

the 	applicant to IFS with retrospective benefit from 

the 	year 	1990 	with 	year 	of 	allotment 	a 	1986 

restoring 	his 	seniority 	and 	retrospeCtiVe 	service 

benefits by setting 	aside 	and/or modifying 	the 	order 

dated 269.96 	(Annexure-F ) 	and 	29.6.2000 	( 	Annexure- 

I H) 	and/or 	pass 	such 	order/orders 	to 	which 	
the 	- 

applicant is entitled as per law and equity including 

H the cost of the proceedings. 

9. Interim reliefs if any :- 

Under 	the 	present 	facts 	and 	circumstances, 	the 

H applicant 	reserves 	his 	right 	to 	press 	for 	interim 

order when situation arise and if there 	is 	necessity 

for the same; 

11_ Particulars of I.P.O 

I.P.O. 	No. 	zdated 	 fcr 	Rs. 

0.00 	(Rupees Fifty 	only) is enclosed. 

11 

Contd. 
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VERIFICATION 

I ,Sri lTanlalE;awma , s/o late TinZ;gifla presently 

orking as Divisional Forests Officer, gild Life, Aizwal, 

Mizoram and as applicant in the instant application do 

iereby verify that the statements made in this instant 

application from paragraphs 1 to 4, 6 and 7 	are true to 

Ity knowledge and belief 	and the rest are my humble 

submission before this Hon,ble TribunaL 

I sign this verification on this 	day of 

iune, :2001 at Guwahati. 

L,X 
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IN 

/ - 	 - 
GQVN4INT OF MIZOrW 
FQktT DiPJ.RfthT 

VM 
- 

Dated Alz&wl, the 15th D/1982. 

iLOTIFICJTIOIJ • - 	 _______________________________ 

:i 

Noe . 1 +/1/81FT : 	The Lt. Governor (Acininistrator) , 

Mjzo'cm is pleased to appoint the following four 

() persons as AC.F. in the scale of pay Fs.65 
30-7k0-3 -8 1O-.iB--3 5- 88o-o_1000-_Lo.i 200/- P.m6 
plus oter allow..nces aiissjtj1e under the lizjes 

issijed from time to tie with efft from 31.1O1982 
and th eir place of posting is as below :- 

The ' appoint is on adoc basis subit 

tr' reguarist0n of the s'el-Ection board as per 

provision of the approved Rcruiiit &,aes an 

ach ajpojnbnEnt will not bestow upon then a c1aj 
for 	lar cppoinnent and the service rndered 

in cIhoc basis in the grade concerned would not 

count for thd purpose of siior±ty1n the grade 

and for €d.igibUity for promotion to the nct 
highr grde. 

Nan and design a ti0 i 	 Place ofjostin g 

Vc1alsac 14. 	 Kcsjb ivisjon /2- Shri 4ingdai1ovc Coiny 	Forst 	cat1on and 
, F. 	 Research Institute9 

;Ml. 

3. ShriCQLC1CnIga AC.F. Darlawrn Division0 
• 	 •f. Shr1Ljan1d 	Laflung 	Lur,glei Divisicn. h.C.F, 

iw  

	

• 	•• 
: 

V 	 Sd,,-. S. I. SAIL OVA -k° 	 SJretary to the Govt.of Mizorm, 
Forst Dcperthnt. 
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PC /? 
GORW14ET OF MIZORAI' 

E!. 'IRONMENT & FOREST DEPAMENT .. . . 	.. 

r 

1OT I. 	ICTION 
-. 	 . •... - - 	- - - - 

	 . 	 I V .1 .3.*. 0 	. .. .i. 

. 	
,. 	 .. 

Dated Piziwl, the 19h Feb, 

NO.A.32012/2/S7FST T'c 	-nor of Mzoran is pleased to 
• 	 / •: J• 

appoint the following Ai i :'!i Conservator of oress -cn 

promotion as Deputy Conservacr of Forest/ Divisional Torest 

Officer in orcer of rner_t in the scale of pay of Rs,22OO-75--
2800-EB-100-4000/- p.m çIUS otncr Allowances as 
the rules from tlmG to time with effect from the date of their 
joininij and josted iu the place shown against each unti) further4 

orders 

Si . Name of Officer 	...... .Place of Postina 0  
No, 

1 	Shri Vanlalsawma 	 LF 0 Q.,Mamit. 	ç 

2 	Shri Hrningdailova Coloney 	 P-inc1pa1FE &cIR 

3, 	Shri C,Lálvuana 	 Working Plan Officer, 
• 	 Aizawl, 

.5 	
? 

. 	
( ? ROANGA )  R. 

Under Secy, to the Govt 0  of Nizram* 
Environrnnt & Forest Department.,'. 

	

- 	. 	
- 

Nero No,A.32012/2/67..-FSE 	Dated Aizwl, the 19th 
Copy to:- 	 .-.: 

- 	 1 	 - 	 .-. 	Cs 4 1 1 	- 	•. 	f. 

 
 
 

JUULt.1 L enera J., & zorcun 

with spare.. copies. 	. 
44 Secretary to he Governor, Aizawl. 	-. 

P.S to Chief 114 iister, Aizaz1., 
P. A3 to A] 1 Iii r r ter&/Speakcr/Dy Spcakor/ 
I'inister of States, Mizoram, 
P.S to Gjief Secretary, Mizorarn, 
Chief C3kscrtor of Forests, Mzawl, with 
10- 'pa: . 	 . 
All 1s of Dpartment, Govt. of Mizoram 0  . 
All 22crt;ric, Govt. of Mizorm, 
Dir cor of .?\ccounts & Tresurjes, Aizaw1 
Cor-rolLr, Prting & Stationerlos, Mizoram -: 
wi. -. 5 spire copies for the publication in the 

.z •:r.1.. G:zttr... 	 . 

• 	 - 	 : ':". 
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Y o 0 A01Ol3 'l, 83rS 1 ' 	Th &o 	ilor o[ 	QfI1 	ple'SCC' 

LO o1rn Lile fo110 	'Dep'f 	011crvtor of 'ore is 

_ut ccr ht fvironcflt 	
]or(t DopE rtrent c;3nt caflC 

tion 	pcL 01 fl1V1 ion 1 j 1 orov Orf1cri3)eP1LY Con- 

sorvtor of 1 1 orct in chc C1i O fl 'Y 	° 3000 -5OO o 

gho in b10 	eift rro i 1th P3crnbT 199O 
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.5 	 5 	Dt•;y 3c/2:I:et'ri to the Govt 	of Ni7orarn , 

. 	 • 	
Environnl •iit ; FortS Dep&rIefl 	• I  : 	• 

• S 	
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1 	 'ry r QV3flOf 0 ' Mi oranh0 

S 	• 	 S 	• 	2 	 to Chief 	 ... 	• 	• 	
; 	. 	. 

	

3 	 Pbk 	I 0 ))CC 1r, j)rpcar 	 k 

	

I 	/I) 	 ' 	Ii 1ifl1< crr 	 ' 	1 

	

5 	A1l Cotiii±0fl ( 'ocr03 

; 	 6 	I11 Ioudr j)TtflOflUc 

7 G 	ACOth1ta1L L 	i'I , J\ SC 	' L r lava 
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hiC Gotoler of AccouflL'9 
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9 	CoO1l 	j'1fl I 	trtofl°1Y I76t 

C 	C' 	pU)llCC 16n it' i orm 
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10 	
IrnbiP-i Chief ConservOr of .'orestO 

1 	7o C 19 13 

	

ii 	Gon rvc or o 	'ores 	or tc1ri Cii 1 c J  

ILi7\ 'nuL O i (j rc1 
 

& LeLlopmL nt CirCle, Aizo . 	 r 

12 	All )ivi ionol j oret OffiCeX \tthJfl 

y 	
jraii0 

i10 iCCo co1OrflOd 
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/J ETARY 	 ; 

1.1 

H 
Mo.13O1.3/t/9,-1FS-I 	 Dited il2th 3nuiiry,, 1995. 

Dear SI,. ri 
 

e 	Mnit.ry 	of ivironnt and 	 a 	the 	Cadre 
Cont roll n9.Aut.horty for the Indian Vci'ct Servico wishes to' 
fleck the concurrencc.oI t'he Joint Cadre Au;thority (JCA) of the. 
A G M U T Joint Cad'c,in the,rnatter of not.onzil . allocation of 
pi'oii;O t. i oil 	quota viicmc i c; 	 t thc fur• cons 1.1 tuonit urti ts 

natnely 	Arunachal PrcIch 1  Goa i  Mizoram 	idUnSori Tiritoi'ie.'. 

A 	you 	are 	sw/ire, 	aiLcr c.omln(3 lob 0 CA1 Lenco 	of 	tho 	JCA 

durinçl 	t'iarchb'1969 (Ic.. a(t9r attaSntnen1o( Statehood. by the'. 

t'tin UnIon 	tcrrltorle 	of Arunich&1 Pr'lId4h, flcia and 	MSzoram 

) • no 	1 cc t. 	1 	't. , 	c on I I iuit yn It w 	&,. f or 	pr otnot I on 	%. 0 

dSn Forct 5ervc.e could' be drawn up (or.th 	ycars19OO 	nd 

ortward 	cna ltn l y.  Ior''the rcason 'that Ihc' lIhi.Lry 	not in 	a 

• 	'poltio('\'.to 	cnd 	the reqtilslton'tO tIie!.UPC 	for 	wnt" of 

• 	 irifO.ruv-i'11bfl 	rcarc$tng number of vacuic ic s t11viti1ab1c or,1 ikvily 

La be'va\lable 	Sri each cogutjltucrtt uriWof the Joint 	Cadre' 
: 	for th 	period In quest i.  

2, 	Further 	while 	Inf the czic of 1M.ii6d  IPS, 	the 	iointL.: 

(:cIre 	Authority 	had 	.4re;&dy cot Sdrd 	nd 	 a 	formal 

decision 	regarding al1oatQn of promotoh'vacancies to 	øach 
rcri'.titucnit 	unit 	on 	n otion 	b zs s i 	1'('.Hdc 	JCA 	decision 
cotlnd 	in 	the 	Minut 	of i is meet ing 	dtcd 	2 0 t h 	June ;  

1990.) the J C A could not orma1 I y take IJIi and d e c: ide the 
notonil allocatich of promotion quota v;ic ncie5 in respect of 
Indian Forest Service. . H •. 

3. 	A. 	a 	reul t o( Ih 	Lu,L ion, thi. 11 iiii.try have 	boon 

recevSnçi 	rutnber of reprC$CfltatiOFl 	ho AII front the the 	SF5 

ff'ic'r 	o' ti_ cistStuont. unitS of thd 	olot Cadre 	also 

(min 	FS 	OfficL. 	';'ciat'n. r'u'.'. i.jtlii. Miiiitry 	.Ior 

.irly 	crtv'nin 	o4' 	•pOtiV8 of th• 	dic1tm C'mnit.t,eo (or'-: 

( ' ic I I niq 	pr rmn t l'mi'. 	o(. ci i.j hI : i,if S . r 	d tIWII 	ft on 	' State 

oretrvic 	t. 	l r. 	c,rc'.t 	,tS'ci' 'iridr 	I.he 	IFS 7 
(Appui;'IIft..ttt 	by 	rI.flr)t IOflt 	1t0'.. 	: 	il 

ATT:T") 	 '. 

oj 

ji 

I 	
I 

çiJ 	YLo' 	 • 	H. 	. 

TTT 

/1' 	" 	• 	
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1. 	Since 	formal -  decISoti •rc;irding a11(CLi.on 	.( promo-tion 
quota 	v,cgsnciec to 	i.ch cont ituct unit on not ionil basis is 

U S r 	t 0 t) C t : k CY n • a 	w i 	ci o ri e S n t he 	S C of 	S and I P S as a jrerequii - te 	for conveniri 	the in 	tjSjg Of 1ti 	Select ion, 
Ccimittee 	lhrourjh 	the 	UriloriPubi ic Serice. Cc misIoñ 	w..0 
would 	like - to- 	roc.'t you to give youH : roiml 	cncurrcnco 
Swucdiateiy, 	a 	a 	Member of JCA of the 	AGMIUI 	Joint 	Cadre 
A'thonity 	to 	the 	proposals contained ii tI:ic •-.e.ncioscd 	Note 
which 	ci 1 	tt SLte 	the pi omot osi quot a v i( il 1*1 C ("'A'-~ , nionq I 	the 
(our 	'1 	conI 	u c ut urit 	Ihc not Soral 	- 1 1ocjl, i 	on 	the 

	

vILC P1 irk. i pies, 	s 	wer e edri e 	considbj led a n d dppl oved 	by H. the JCA foir lAS a n d IPS. 	You would kindily la lpPreCiate that &he State 	1o,et Servicc Office, 	deerv 	the r due 	hito in 	the All India 	Services which needs to be provI .d'd to them without fur' her del d 

I 	We 	a I .  e eiddr es rig the cornmunc(it Ion 	0 Ih' ut lie, Meniboi S of th 	JCA, f o r'  foirn4d concutrerice/decjjo, 

-- With e c,,jards, 

Yours 'incei c1y 

	

(SAkWI 	I1WA 	31- IA) 

Shr -i 	• RI oqu 
ChIc f Seci c tat y 
-Govcrnmcnt of 	Arunac_hal ¶-Pradesh, 	 H 

	

ri F • P a h nun a 
	

-  - 

Chief Secretary 
G0v:,nr11011t of 	Ml'.O-dfr. 

Ai'awl -76OO1 	 I 

Sh r i P S 	3httnrcjar 
• 	Chief. Secre lary-  

 

Government of Goa, 
EiLfliui. 

Copy to 	Shri V 	Lak-shr -t Rat.an, Joint Scc1retisy, t)c.partmant 
of 	eersonnel 	and Trainin9, Norjth Block, New Dclhi-.. 

S 	 Jont 	crLa 

• 	 - 

• - 

	 (4 
t-, 	••.t : 	;,-. 

- 	 ••• 	 _ 

• 	 • 	•.'. 

	Jill  
to tire Goveniur:nt of india- 

:.. 
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*te for the con8lderatjon of the JoInt Cadr AuthorIty X o,r the IFS Cadre of Arunachal Pradeah Coa, Uzoram and Union Tcr1Lor1es. 

AGMUT Cadre of the Indian For tServjcr. comprises 
the State of Arunachal Pradaah, Cos, Mio 'am and the Union 
lorritorios of A & N ;.Isizthds Dadra Nagn !lave]1 & Haveil & 
Dan%an and • D1u Formex1y, the Constituent !t.nits of the ACHUT 
Cadre were Union Territories and for promotipns of.,  oEf1cea to 
IFS In accordance with the provisions conEalnod In the 'IFS 
(Apointrp 	by Promotion) Regtllat ions , Hi. 966 , a combined 
8enioriti('f1st used to be prepared. Now 	 ormat1on of  
States of . Arunnchal 	?radesh and 11zoram ad Coa, the 
expectation 18 ttat the StaCe Forest Service Officers belonging 
to these three status 4 the Joint AGMU Cadre will got 
promotion, to ndian Foresh Service and be posted 	th1n th3 

:atfltob as in the case of other State Cadres. 	S 	 . 

MinIstry of Environment & Forest 1  is oxaminin proposaliato' 
consider promoLion of State Fo.ast OfClcer8 of these States 
separately and the UT officers in one aoniorty ]1st 	II )àforo 

,for promotion from SFS to IFS. To achieve .h1n,the rornoion 
quota for each of the three states anloil thp Union 
Torri tories (A & N Islands, Dadra & Nagar H all and Dnrnan and 
Diu) in the AGMUT Joint Cadre has 1 t&.berkQd out'and the 

I
o
: , vacancies in the promotion quota for each .,; unit has Co be 

decided. 

So far or working out the jprO11iot1 :c n 1  quota for the 
const1tuent units of ACMUTJolnt Cadre is:conäarfled. Incaa ra

.  of 	. 1 lAS and IPS officers, the Ministry of Home iftira have adopted 

	

• the principle that the promotion quOn.ia •rouirad to bo..orkod' 	/ j 
out in proportion with the senior dtit 	posts In each 
constituent unit, viz. Arunacha] 	radenh, Coa, Mizoram and 
U r'. U.T's taken as one unit. In acjordanco with the 
1)rinclpios adopted in case of lAS and } iII?S, Minletry. o 
Cnvlroninent & Forests also proposes to dotrino the promotion 
quota incaao of Indian Forest Sorv1c as doti]d b]ow :- 
3.2 	In the Joint AGMUT Cadre of the IFS, tere are 61 senior. 	: 
duty posts and with the addition of CeneraiHoputotion Reserve, 
the total number of senior duty posts w9rka :Ut to 73 	 : 

Breakup 	 5anfor}1i duty posts 
A & N Islands Dadra Na8ar Haveli 
and Daman & Dlu. 	 - 	 p. 
Arunachal Pradesh  1 7': 	 '' 	 ' -) 	 V  • Goa 	- 	 I 	

1 	O 	 •: 	• 1.• Mizoram 	 - 
 

A,..! 1 	t't\. 	
, •,' 	 ('...r •••.-i•"lt I 	 '.,ji.. 
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I hc 	PI unto 	on 	( IUO I 	i it 	I lie 	hi t it ( 	AC MU 1 id t 	( 	0 1 	tlic 	I I 
r•. 	cut 	to 	21 .t ) OL. 	n 	3tCOIcJIic 	w 	t It 	ptovSoii.  

• :; 	( 	R'c f11 	I 	I 	:fl(.'t1 I. ) 	•Rul 	. . 	I 9t6 	i 	. v. 	. 	I 	I I v 	1161111w r 	()( \ 
CUtli1('.(j 	t)I 	1) OIS1l0()r 	1) 	/Uy 	SL -tLe 	or 	91- 0;%IpLo.f i;ite. 	.hzu11 	• 	• \. 

iiul ,,iny 	I ime 	c xcced 	.33 	1 /3 	pei 	CIit. 	of 	1 11 v 1 C. ;I d,: e .t l . nc1 th.. 	' 
'J(j 	'I()fl 	11 	rI'coI 	t 	SOIlrnCflt 	of 	thC 	avaS1.iI)1( 	'1 11 t' 	ulIOl) 	t 	the 

I 	tuCiit. 	s. c 'JtflCllt'. 	of 	L he 	Ctdrc 	1tii S 	woi k J'1ow  

A 	P 	N 	1 titid 	C) 	(h 	a 	N J(),Il 	If 	iVC 1 
Li(t 	1) 	uiniti 	. 	1 	U 	 U I I  

At un ic h;l 	is 	dri.1 
 

. 	, : 	. 	j . 	. 	. 	 . 	•1 	• 	• 
G Qa 	 O' 

. 	: 

•' C) r zi nil  I 

. 	I C) t ; 	1 	. 	 : 	 214. 
I 

• 	•. 	.. 	
:• 	•, 

' 	'1 	1aI / \141e 	)ont 	AGMUT 	Cidic 	of 	(Iu 	I 

- 

f a r 	I 	SP C,  

off 5 	I 	 bc cn 	promoted 	to 	IF 	811(1 	ii 	t'I .t ('CI 	t hit 	Sri 	( d'C 
of 	AriinjdHzj1' 	.rradcth 	and 	Goa, 	thcrc 	be Ut ii i z a t ion 
(?f 	i 	oinol ton 	q u o t a 	In 	c te 	of 	Au 'iii uh.ul 	Pt id( 	Ii, 	iqa iii' 	I 	11 

v 	1 	t, k 	t s• 	12 	0(1 i cci 	' L ood 	'i wno t cd i d 	ii; 	( 1' (' 	01 	Goa 
mi 	t 	7 	po 	t 	• 	I 	off 	ccu. 	'.tood 	pm omct cd 'f'n 	, cpc'cL 	of 	UT 

crjtn('Iit 	itid 	MSioi am 	thea 	h.i 	bi'cn 	'iiicic'a 	Iut ! 3l a 	it 	lou 	of. 	Ilic 
iI 	OmimOt 	1141% 	'1 (1011 	by 	I 	irid 	4 	P(I 	t 	me 	t 	' 	t 	Ivel y (Aitntit 00 

I 	To 	 the 	Jo 	n t 	AGMU I 	Csdi e 	o turn 	up, 	n the 	I I 	C 	I 	I 

	

u)a 	am' 
24pr'motion-Quot' 	postt 	available 0 	19. 	Off1c, cs d raw.nfro m .tbe H. 
' I a t c 	1 ot 	I 	' er v S cc 	have 	to 	f am 	he I'I 	i ama ci 1.0 	If S 	C 	po' it 't oti 

on 	LI • 	t)UO 	• 	CIC 	of icer. 	promnul,•d 	1,m tin 	.ejmncIit:,.  
M t 	o 	in 	. 	rnen 1. 	t he i c 	Ii i - 	ba en 	iaiad 	I 	oil i 1 i 	t S 	mm 	 , 

5 	,I ii 	ord' r 	to 	worl, 	out 	va' a ncC 	i ui h 	of 	the 	I 	crnc'n 1. 
hI: 	th.e 	Joint 	. AGMUT 	Cadre 0 	it 	it 	necc-'.'ary 	it! .reditr.bmste 	. 	the 
pI(IIn(It(( 	oI(icer - 	arnoncjtt 	the 	Iciva 	coma 	tittucu IIIIIt 	lot 	hich 	i 
dc'L S 	100 	of 	the 	Jolrtt 	Cdrc 	Aut hou 	ml , 	t 	iio ol 	t C 	u ted 	M ;ui 	Ii y 
of 	ticminc 	A(f.ir- 	have 	indSc.ated 	th;,t 	In 	;lci IA,armdI Fitt 	he 
J(A 	of 	AGMUI 	cadre 	has 	decldd 	to 	noLlorlIlly iic- allocatc 	till 	the 
.1v.1\ I;mble 	promo Ice 	LAS 	and 	HIS 	o(iert 	;nnoai. L 	tho 	four 	,net. 
of 	the 	Cidi c 	contldcring 	the 	potS 1. iou 	aoti 28 	12 it 	'Ira 	cm dea 
to 	en..urco 	that 	vacaricie 	in. 	th- 	promeitic4rl 	qu that 	would 	arie 

1 - 
Srt 	(14111rc 	irc 	available 	to 	ti'' - 	'J, 	Of f I ccm't..o( MSorm 	a itd 	Ui 

in 	 r lIlt) 	f 0 r 	P r C. m o k...- 	 110 1: 1Id 	. C) 	. 
rOlI 	di'm 	,iI 	i'jt 	of 	the 	I1I( 	I 	tIi;;t 	ml 	I 	(m •'.(•JiitClit 	hav( 	tiOt I 

(e 	11 1 -0 	I 	r•rJfflC4.l. 	1611 	I)0.1t 	111 	LLIC'.I 	I 	i 	( 	1 	I'I(lI'Oi.t, lou 	1(1 	thic.. 	iiuitiii'i 
. 

('II 101 	. 	mm I y 	r' o. t 	. 	t he 	p i omo 1 I' r 	m 	( ( I ee r I 	S l• e 1 y 	iou  
Ilic 	u 	Sc•t 	Out 	of 	the 	Lucite 	ifr( . .emmI:'..EHVinr wilt 	Lie 
jut 	ton ill y 	allocated 	to 	c tthci 	M it.- ocom 	01 	ULCrumncaut 

After 	Ci.,iicuu reutce 	of 	thc 	t% lt 	(0* 	i4ul10( at 	mu 	of 	the 
V (I 1 1 ,iLi 1 C 	Pf 0 mote e 	off ice r t 	i 	If 	In 	I h ri I 	n I 	Mi 201 a in 	Laud 

LLT. 	it 	received,' the 	Minitt.ry 	oifmi•vronaditt .lamd 	:ForeIt 	will 
SIIIt1JLC 	at i o n 	for 	pu omotion 	of 	51 	Off icc1Lt  Sn 	the 	ctmdu c 	under 
te 	IF 	( 	Appoi n tment 	by 	promtion 	Rc''tiaticIn- h in 	coiatu1tatan  

t Iii 	I he 	c ot .v 	1 1 timI emit 	ult itt 	of 	I hir1i 

tATrr 

M1iiaij :41:1. 

;i 

1V 

*0• - 	. ' 	. .- .* 	".. 	______________________ 
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AUMACHAL PRAi)ESH 

S/Shi 
1. 	6.5,. Th1p1 lyal 	1969 	13.01 .37 	31 .0:1995" 

0 

7 	S K 	Rihi 	 19G9 	0 07 11 	30 Ob 2002 
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COA 
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11 	R A, Ma-'al kar 	1980 	27 05 39 	31.05 1997 
15 	k H 	NaSI. 18 06 49 	30 A6,2000 

U T 	A 	N 

16 	6 A 	Mat'hews 	19 69 	13 06 10 	30 Qc. 198 
17 	A K Sinha 	 1979 	04 01 50 	30 04 2008 
10 	I H Khan 	 1979 	31 A1 2009 
19. 	S.M. Moitra 	 . 	0.07.41. 	31 .07..1999 
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E.NO.32012/1/93-IFS--I 	. 

	

Government of India 	
C, • 

4irtistry of Environment and ..Forest 	' 	; 

CD' Paryavaran Bhavan,.:' 
CGO Compiex,Lodhi Rd:,; 
New Delhi .- •110003' 

..L' 

a '  

Dated the 26th September, 1996 
u 	a 

	

• 	 NOTIFICATION 

In ecerci.e of the powers conferred by sub-rule (1)' of 
rule 8 of 	Indian Forest Service (Recruitment) Rules, 1966 
read with sub-regulation (1) of rgu1ation 9 of the Indian,:: 

• Forest Service (Appointment byProFno.ion) Regulations, 1966 1' 

the President is pleased to appoint with immediate effect the QT 
undermentioned twenty officers of the State Forest Service of 
Arunachal 	Pradesh, 	Mizoram 	and 	Andaman & Nicobar 	' 
Administration, 	constitutent un'its 	of 	the Arunachal 
Padesh-Goa-Mizoram and Union Territories(AGMUT) cadre,to the 
Indian Forest Service against the existing vacancies and to 
'allocate them to the AGMUT cadre of the Indian/.Forest Service 
under sub-rule (1) of rule 5 of the. Indian: Forest 'service9.4 
(Cadre).Rules, 1966:- 	 . 

fl 	fa' 
S 	 •• 	•, 	

' 	 : . ••' 	 ':; 

S.No. 	Name.of..the officer 	 . 	'Date:ofbirth' 
------------ - ----- ----  -- ----------------  ------ - - - - ------- ------ -- 

	

-- ((I 	. 

	

1 	•':' 	2 	
•' 	 . 	•• y' 	 'I 

S 	

'''"' • " • a 1.'(') . . 

,. •, 	 f•r' 	"i) 
Arunachal Pradesh: 	,. 	 ",' 	

•' — 	 :f • 	. •'.• 

	

' S/Shrj. 	 ::' : 	 . 	

a 	
•( , , . 7 

	

'a' 	 •. 	 . a 	 T 	• rvi aaj 

	

01 	R Modi 	 01.03.1947 'a  

	

02 	J. Jongsom 	 03.01.1955 	a 

	

03 	R.K. Deorj. 	 01.03.1959 

	

04 	S. Thirunavukarasu 	 04.,02.1954 : b0 	 '- 

	

• 	•,:(; 	. 	 . 	• 	• 	i'T 
a 	a 	 a Mi oram 

J ,i • 	 . 

	

i.

/ )(V S/Shri 	 . 	 . 

' N01 	R. Rozika 	 01.04.1939
o2 	B. uanzalarg 	 • 	: 	31.03.1955 a 	 • 

,? 	 03 	P. Liankhama, 	 ,• 	 01.03.1949 
04 	Laithangliana Murray 	 16.04.1959 

•• 	/ •\ 	05 	Liankima Lailung 	 •• 	10.11.1961 

	

:Q6Vanlalsawma 	 ,. 	 • 01.03.1959 
Hmingdailova Colney 	 01.05.1959 



01 J.P. 	Misra 05.07.1954 
02 Randhir Singh '  17.11.1938 
03 M.P. 	Singh 08.12194 
04 B P. 	Singh 01 	04 	1947 
05 S.C. Mukhopadhyay. 26.10.1950 
06 Anutosh Guha 30.01.1949 
07 George Jacob 14.12.1952 
08 V. Chandrapándian 25.03.195,3 
09 Jitendra Kumar 27.10.1960 

c/c O 
(R. 	Sanehwal) 

I 	 Under Secretary to the Govt 	of India' 
jj 

To  
' 

The Manager, 	. , 	
I 

Government of India Press, 	. 

Fardiabad 	(Haryana) 	(with a copy of Hindi Version). 

Distribution 

1 The Chief Secretary, Govt 	of 1\runachal Px.idesh, 	Itanagar 

'2. The Chief 	Secretary, 	Govt. 	of 	N1izqram, 	Aiz-l. 	•" 
 The Chief Secretary, Govt. of And4man & NicobarIslartda,, 
Port B-lair, . 

 
, 

The Principal Chief Conservator of Forests, 	Arunachal 
• Pradesh,, 	Itanagar with sptarecopies for.,the officers 	................ 

concerned. .. 	, 

 The Pricipa1 Chief Conservator of Forests, 	Mizorarn,  
Aizwal pith the spare copies for the officers concerned-.. 

 The Principal 	Chief' Conservator of 	Forests, 	Andarnan & 	- 
for ,  

•Nicobar; Islands, 	Port Blair with the spare copies 	the 
officers concerned. . 	 ,.- . 	 • 

 The Accountant General, 	Arunachal 	Pr.adesh, 	Itanagar. -., 	. 

0. The AccOuntant General, Mizorarn, Aitui , 

9.The Accountant General, Andarnan Nicobar Islands, 	Port' 
Blair. 	. . 	. . 

10. The Secretary, 	Union Public Service Commission, 	Dholpur 
House, 	Shahjahan, 	Road, 	New Delhi. 
Guard 	File. 	-. ,•••, 

' 

.. 
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0 
To, 	

Jfl?a'AAJ 

The 'Secretary to the Go. of India 

Ministry of Environment & Forests 
Paryavaran Bhawan c 
C.G.O Complex, Lodhi Road 
New Delhi - 110003 

Through : 	Proper Channel. ' 

Subj 	: 	
Assignment of year of allotment to IFS (AGMUT) Cadre - regarding 

• 	Respected Sir, 

With due 'respect and humble submission, I am to State the fbllowing few 
lines of prayer for favour of your kind arid-. sympathetic 'consideration 

That Sir, I was inducted into IFS (AGMUT)1under promotion Regulation vide Minis-
try's notification F. 32

012/1/934GS1 dt. 26.9.196. But ti'ii today year of allotment is not 
assigned tome even after -a lapse of more than one year. As a result, fixation of my pay in 
a revised scale was held up. The fifth Pay -Comthission 

-recommendation states that four 
•and nine years of service in this rule shall be calculated from the year of allotment assigned 
to him under Rule 3 of the IFS (Regulation of

.  Seniority) Rules, 1968. 

1.joined the State iorest Service on 3 1.10.1982 and got promotion to Senior Scale 

(DCF) on 19.2.1988. So, I was eligible for promotion to IFS in 1990. But unfortunately, 
there was no cadre review ,  from 1984 Onwards and also no selection Committee meetin g 
was held after 1987 although there is a madantory 

prOvision in the regulations to hold cadre review and selection.commjftee 
meeting every three years and every year respectively If 

the selection committee meeting was being held and prepared select 'list, anhãfly.
- "I would 

have been appointed to IFS in 1990 and got the year of allotment as 1986. And"s -aresu'It, 

I felt that undue hardship has been caused to me to delay in the condtct of cadre reviews 
and holdiWkI 	committee meetings, 	 - 

k -Contd .......2/- i 	I( /\ ;; 	- 
- 



• 	 ,----------- 	__________ 

-2- 
.5'  

3. That Sir, the same case had been presented by the inducted IFS Officers of Jammu & 

Kashmircadre recently and the mattr has been settled favourably vide Ministry's letter 

Iô, 130 i4/O7/954-1 1 dt. .28.2.1997. 

c -4ew of the above, I therefore earnestly pray to asign me the year of allotment at an 

early date with sympathetic consideration'n accordance with the methods adopted in the 
case of IFS, Jammu & Kashrn cadre for which act of your kindness .1 shall remain ever 

grateflul to you. 

Yours faithfulW, 

jX 

	

• 	 . 	(VANLMSAWMA) 
Divisional Forest Officer, 

	

- 	 Champhai Forest Division, 
Champhai Mizoram 

Advance copy sumitted to the Secretaiy to the Govt of India, Ministry of Environment & 
Forest, New Delhi for favour of informatioh and necessary action. 

4 

• 	 . 	 Divisional Forest Officer, 
champhai Forest .Division, 

Champhai Mizoram 

	

• 	---- 
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ORIGINAL APPLICATION No. 228/2001 IN THE CAT 

GUWAHATI BENCH 

Shri Vanlalsawma, IFS 
	

Applicant 

Vs. 

Union of India & Others 	 - 	Respondents. 

, MC  

Reply on behalf of the Respondent No.! 

I, G.P.Haldar, aged 53 years, son of Shri Krishna Prasad Haldar, Working as Under Secretary 

in the Ministry of Environment & Forests, Government of India, Paryavaran Bhawan, New Delhi 

do hereby solemnly affirm and say as under:' 

	

2. 	That I am Under Secretary in the Ministry of Environment & Forests, Government of 

India, New Dell1i and having been authorized, I am competent to file this reply on behalf of 

Respondent No. 1. I am acquainted with the facts and circumstances of the case on the basis of 

the records maintained in the Ministry of Environment & Forests. I have gone through the 

Application and understood the contents thereof. Save and except whatever is specifically 

admitted in this reply, rest of the averments will be deemed to have been denied and the 

Applicant should be put to strict proof of whatever he claims to the contrary. 

	

3.1 	Indian Forest Service (IFS) is one of the three All India Servies constituted under the 

All India Services Act, 1951. The service is organized into cadres, one each for a State or a 

group of States. The State of Mizoram is a participating unit of the joint Arunachal Pradesh - 

Goa- Mizoram- Union Territories (AGMUT) Cadre of IFS. Appointment of persons to this 

Service is made as per provisions made in the IFS (Recruitment) Rules, 1966, IFS (Appointment 

by Competitive Examination) Regulations, 1967 and IFS (Appointment by Promotion) 

Regulations, 1966 and other provisions as amended from time to time. 

	

3,2 	With the conferment of statehood on a number of UTs in the late eighties, the 

erstwhile Union Territories Cadre of IFS was reconstituted as the Arunachal Pradesi- Goa - 

Mizoram - Union Territories (AGMUT) joint Cadre of IFS and notified vide Depaitrnent of 

Personnel and Training Notification No. 1103 1/35/88-AIS (II) B dated the 28th  December 1988. 

With this notification, the UT Cadre of IFS ceased to exist and the last time promotion of State 

Forest Service (SFS) officers to the UT cadre of IFS was made in 1987. 



-:2:- 

3.3 	Consequent on the re-constitution of the UT cadre of IFS as joint AGMTJT cadre of 

IFS, several vital issues had to be addressed and sorted out before further promotion of State 

Forest Service Officers to any of the constituent units of the joint cadre could be made. There has 

to be a Joint Cadre Authority (JCA) in relation to the joint cadre to exercise some functions of the 

"State" mentioned in various rules/regulations relating to the Service. The JCA for all the three 

All India Services of the Joint AGMUT cadre was constituted by the Department of Personnel 

and Training vide Nofification No. 13013/1/89-AIS (I), dated 3.4.89. While the powers and 

functions to be exercised by each of the constituent Units of the joint cadre, the Joint Cadre 

Authority and the Cadre Controlling Authority at the centre namely Ministry of Environment & 

Forests were being considered by the Ministry, the Department of Personnel & Training re-

constituted the JCA exclusively for lAS and IPS of the Joint AGMUT cadre vide Notification 

No. 14015/40/92-AIS (1) dated 11.12.92 and advised the Respondent to suggest revised 

constitution of JCA exclusively for IFS of the Joint Cadre. The Hon'ble Principal Bench of the 

Central Administrative Tribunal, however, while deciding a case O.A. No. 222/94 in their 

judgement dated 2.6.94, ruled that the JCA constituted for the IFS of the Joint AGMUT cadre 

vide Notification dated 3.4.89 continued to exist, and that set all the doubts at rest. 

3.4 	Once the JCA for the Joint AGMUT cadre of IFS was in place, it had to undertake the 

exercise of notional allocation of the promotion quota posts for IFS to the units of the Joint cadre 

in proportion to their sanctioned Senior Duty Posts as has been dOne in the case of the other two 

All India Services of this Joint Cadre. Thereafter, the JCA also undertook the notional allocation 

of the promotee IFS Officers of the Joint Cadre to the constituent Units, after which only a clear 

picture could emerge about the number of promotion quota vacancies in each constituent unit of 

the Joint Cadre. There was also the cadre review of the Joint AGMUT Cadre of IFS in 1995, 

resulting in increase in the number of posts in the cadre as also in the promotion quota for the 

constituent Units. All these developments took a long time, as a result of which no meeting of 

the Selection Committee as provided in the IFS (Appointment by Promotion) Regulations, 1966 

could be held after 1987 till 1995, and the first meeting of the Section Committee after the UT 

cadre was reconstituted as Joint AGMUT cadre of IFS was held in 1996, on the basis of which 

the Applicant was appointed on promotion to the Indian Forest Service. With this background in 

view, the replying Respondent proceeds to reply to the specific averments made in the Origna1 

Application. 

4(i) 	In reply to averments made in sub-paras (i) and (ii) of para 1 of the OA, the reasons for 

not holding the meetings of the Selection Committee from 1988 upto 1995 for promotion to the 

joint AGMUT cadre of IFS have been explained in para 3.4 above. As regards his assertion for 

fitness for promotion in 1990, such fitness has to be assessed by the competent authority and not 

by the Applicant himself. Also, the order of the Respondent dated 29.6.2000 fixing the Year of 

Allotment of the Applicant has been passed as per rules applicable to him. 

4 
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(ii) 	In response to averments made in sub-paras (1), (2), (3) and (4) of para 4 of the 

Application, the Respondent has no comments to offer. 

In reply to averments made in sub-para (5) of para 4, it is admitted that as per order of 

1985,the strength of Senior Duty Posts for the Mizoram segment of the then UT cadre of IFS was 

fixed at 9, but no promotion quota was separately allocated to any of the UTs at that time. On the 

other hand, promotion to the UT cadre of IFS used to be made on the basis of information 

received from the respective Union Territories regarding the availability of eligible officers from 

each Union Territory. 

No comments called for on sub-para (6) of para 4. 

In reply to averments made in sub-para (7) of para 4, it is submitted that the purpose of 

the Respondent's letter No.13013/1/95-IFS-I, dated 25.1.95 was to get the concurrence of the 

members of the Joint Cadre Authority (JCA) to the notional allocation of promotion quota posts 

for IFS for the first time as explained in para 3.4 of the reply. Before this, there was no allocation 

of promotion quota for the individual units of the UTs and promotion to IFS used to be made on 

the basis of the availability of eligible candidates in various segments of the then UT cadre as 

explained in sub-para (iii) above. There was, therefore, no question of under utilisation or over 

utilisation by any segment till that time. This question arose only after UT cadre was re-

constituted as a Joint AGMUT cadre. 

In reply to averments made in sub-para (8) of para 4, it is admitted that as a result of 

the Cadre Review in 1995, the number of senior duty posts for Mizoram segment was increased 

from 9to 19. 

The contention in sub-para (a) of para 4 is a matter of record, and the Respondent has 

nothing to add. 

In reply to averments made in sub-para (10) and (11) of para 4, it is submitted that the 

Year of Allotment of the Applicant has been fixed as per rules/regulations applicable to him. 

In reply to avenTlents made in sub-para (12) of para 4, the circumstances under which 

Cadre Review and Selection Committee meeting for the joint AGMUT cadre of IFS could not be 

held between 1988 and 1995 have been explained in paragraphs 3.1, 3.2, 3.3 and 3.4 above. 

Respondent does not wish to reply to the hypothetical position made in sub-para 

(13) ofpara4.  

I 
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In reply to averments made in sub-para (14) of para 4, it is submitted that Regulation 5 

of the IFS (Appointment by Promotion) Regulations, 1966 provides that each Committee shall 

ordinarily meet every year and prepare a list of such members of the State Forest Service as are 

held by them to be suitable for promotion to the service. The word "ordinarily" used in this 

regulation is significant as it is intended to cover situations like this, and therefore has not made it 

mandatory for the Committee to meet every year. 

In response to averments made in sub-para (15) of para 4, it is strongly denied that the 

Respondent acted in any arbitrary or mala fide manner or in any colourable exercise of power in 

the matter of promoting the Applicant to IFS. The circumstances under which the Cadre Review 

of the joint AGMUT cadre or meeting of the Selection Committee could not be held during the 

period 1988 to 1995 have been explained in the preceding paragraphs. 

In reply to averments made in sub-para (16) of para 4,it is submitted that the 

Respondent had no prior knowledge of any officiation by the Applicant against senior duty posts 

for IFS. Attention in this connection is invited to provisions under Rule 9 of IFS (Cadre) Rules, 

1966 according to which, a non-cadre officer can only be appointed against a cadre post for IFS 

by the State Government for a period not exceeding 3 months. As and when an officer of the 

State Forest Service officiates in a senior post included in the state cadre for IFS, the same is 

subject to scrutiny by the Central Government and the UPSC, their prior approvals being required 

for any period of officiation of State Forest Service officers exceeding 3 months in duration. This 

issue was examined by the Apex Court in their judgement dated 29.11.92 in the case of Syed 

Khalid Rizvi & Others Vs. Union of India etc. 1992 (3) SCALE p.287, wherein they have held 

that such officiation by State Police Service officers on posts included in the state cadre of the 

Indian Police Service which have not been approved by the Central Government and the UPSC as 

required in terms of the provisions of the Cadre Rules for the respective services, has to be 

treated as purely temporary and local arrangement made by the State Government themselves and 

by natural corollary, such arrangements cannot give to the conerned officers benefits for the 

purposes of seniority. 

A copy of the IFS (Cadre) Rules, 1966 is annexed as annexure - R1.1 

In reply to averments made in sub-para (17) of para 4, it si submitted that for holding 

the DPC meeting regularly, the Government needed to be sure about the vacancy position. 

Because of the change in cadre structure from UT to Joint AGMUT cadre of IFS, a clear picture 

about the yacancy position could emerge only by the end of 1995 and the meeting of the 

Selection Committee was held in March 1996. 

! 

 Nj - a -.1 =% 



ot 

VA 

-:5:- 

In reply to averments mqdein.sub-paras4-1-8)-and..(49)-of-para 4itisadmitted.thatin 

the case of J&K cadre of IFS, benefit of :P0jPPti2ii  QJES-with effectfrom retrospective dates 

have been given to the State Forest Service officers. But this has been done only after invoking 

extra-ordinary provisions of the rules/regulations and not under the normal rules. It is also 

submitted in this context that there cannot really be any comparison between the situations 

I obtaining in J&K cadre and the joint AGMUT cadre of IFS. In spite of this, the Central 

Government at one stage seriously considered the possibility of giving the benefit of higher years 

of allotment to the AGMUT cadre officers promoted in 1 996,   but it was not found feasible and 

the Year of Allotment has been fixed as per normal rules applicable to all these officers including 

the Applicant. It is also submitted in this connection that the IFS (Regulation of seniority) Rules 

have since been amended with effect froml.1.98. Although the provisions of IFS (Regulation of 

seniority) Rules, 1997 are not applicable to the Applicant, but if it had been made applicable to 

him, he would not have lost or gained anying in seniority than what has been assigned to him 

under the normal rules ;  Moreover: the Applicant is only harping on the fact that he had become 

eligible for promotion to IFS in a certain year when the Selection Committee could not meet 

because of certain cirucumstances explained in the preceding paragraphs. But he is not 

considering the other aspects of the situation, wherein there might be some other State Forest 

Service officer, senior to hi; who had retired on superannuation during this period when the 

Selection Comniittee could not meet. Had the situation been normal and the Selection 

Committee met regularly, it was just possible that those SFS officers senior to the Applicant 

would have made it to the IFS and not the applicant. On the balance, therefore, the Applicant has 

lost nothing. 

In reply to averments made in sub-para (20) of para 4, it is submitted that the 

Applicant's sense of being aggrieved emanates from his inability to take a balanced view of the 

situation. It is strongly denied that there has been any arbitrary or mala fide act on the part of the 

Respondent in the matter of promotion of the Applicant to IFS or in the matter of fixation of Year 

of Allotment. 

5.(i) 	In reply to averments made in sub-para (a) of para 5, it is submitted that the Select List 

of 1996 in which the applicant was included was not .the first Select List for the cadre and also 

for counting the continuous officiation in a senior post or posts declared equivalent there to prior 

to the date of inclusion of his name in the first Select List, such officiation requires approval of 

the Central Government and UPSC. None of the conditions have been fulfilled inthis case. 

A copy of the IFS (Regulation of Seniority) Rules, 1968 is enclosed as Annexure - R. 1.2 
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In reply to averments made in sub-para (b) of para 5,it is denied that the Respondent 

did not take steps to hold meetings of the Selection committee after 1987, on the other hand, the 

Respondent was addressing itself to the issues arising out of the reconstitution of the UT cadre 

into the joint AGMUT cadre of IFS before holding the next meeting of the Selection Committee. 

It is also pointed out that meetings of the Selection Committee for UT cadre were held in 1985, 

1986 and 1987 and promotions made to UT cadre of IFS. However, by his own admission, the 

Applicant became eligible for promotion to IFS only in 1990, then even if no promotion has been 

made to IFS during the years 1985, 1986, 1987 and 1988, how it effected him has not been 

explained by him. 

In reply to averments made in sub-para (c) of para 5, it is again reiterated that there 

had been no arbitrary or mala fide action on the part of the Respondent in the matter of holding 

the meeting of the Selection Committee. The meeting of the Selection committee for the 

AG:MUT cadre of IFS was held in 1996 as soon as all the issues arising out of the reconstitution 

of the cadre as the joint AGMUT cadre were sorted out. 

In reply to averments made in sub-para (e) of para 5, it is reiterated that promotion to 

the UT cadre of IFS had been done regularly during the years 1985, 1986 and 1987, but no 

promotion could be made in the subsequent years ti1l1995 due to the circumstances explained in 

the foregoing paragraphs. 

In response to averments made in sub-para (1), (g), (h), (i) and (j)  of para 5, it is 

strongly denied that there has been any illegal, arbitrary, whimsical or mala-fide action or any 

colourable exercise of power on the part of the Respondent in the matter of promotion of the 

Applicant to IFS, or that there has been any violation of any of the Articles of the Constitution or 

of the Principle of Natural Justice or administrative fairplay. 
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In view of the foregoing paragraphs, it is abundantly clear that there is no merit whatsoever in 

the present Application, which deserves to be dismissed forthwith, and the Respondent prays 

accordingly. 

VERIFICATION 

I ,G.P.Haldar, Under Secretary to the Government of India having my office at Paryavaran 

Bhawan, Lodi Road, New Delhi - 110 003, do hereby verify that the contents stated above are 

true and correct to the best of my knowledge, belief and information and that nothing has been 

suppressed therefrom. 

Verified at 	 on this 	day of August, 2001. 

I 

(G.P .HALDAR) 

For Respondent No.1 

SecrtaY 

MiniStrY of En/rO11mt & Forests 

s 	 LCItI 



res.- 1 ) various cadres shall be made by the central 
Government in consultatiohi with the State 

Government concerned. 

5(2) The Central Government may, with the 
Goverfl11flt 	con- 

concurrence 	of 	the 	State 
a cadre officer from one cadre  - 

cerned, transfer 
to another cadre- 

6. Deputation 	of 	cadre 	oi;iccrs.(1) 	A 
of the 

cadre officer may, with the condurrdnce 
the State GoverPfle1 

State Government or 
the Central £3overflment, be - 

concerned and 
deputed for service under the Central 

GQvCrII- 

or under a : 
ment or another State Governmt body of 1diVidUah 
company 	association or 

incorporated 	or 	not, 	which 	i 
whether 

I ' 

1 

1. Short title and commencemit._10) These  

rules may be called the Indian Forest Service 

(Cadre) RuleS, 1966. 

MAIN 
5 

2. DefinitiO15.4° these rules, unless the 
,s01P!WiS reQuires,- 

2 (a) cadre officer' means a member of the 
	provided further that the State Government  

Indian Forest Service; 	
concerned may ad for a peod not ceediflg 

nC Veal, and with the approval of the central 
- 	 - ' r.r.t exceeding 

21() 'cadre post' means any of the posts \ 
ov rflment for a further pe 	 - 

V 	

specified under item 1 of each cadre in )O years to a State or Joint Cadre one or more 

the Schedule tO the Indian Forest Set- 	
posts c

arrying duties or responsibilities of a like 

	

-. 	
vice (Fixation of Cadre strength) Regu 	

nature to cadre posts. 

lationS, 1966; 5. AlloCat10 of members 
to various cad 

j 	
2 (c) 'State' means a State specified in the 

	

of cadre officers_to th 	1 

'V 	
J 	

First SchedUle to the Constitution and 

	

'i.. 	

includes a Union terntory; 

22
(d) State Government concerned, in rela- 

tion to a Joint cadre,' means the Joint 

o, . 
cH 	

Cadre Authority. 

Section C ftc"sts Mnstitution of Cadres.-3(1-) There shall 

Ned DeiO ne 
constituted for each State 01 grouP of States 

an Indian Forest Service cadre. 

,- .l I  3(2) The Cadre SO 
constituted for a State or a 

group of states is hereinafter referred to as a 

State Cadre' 01, 
as the case may be, a. 'Joint 

Ca 

' 	,•. 4 	
ISubstituted we.!. 18-3-72 

de 
DP & T Notification N 

6,2117IA1S iv, dated 1&2-72. 

2Substituted w.e.f- 13/4/71 AIS(1) di. 1111/72 

- 	 SSubstituted w.e.f. 25-10-69 
vide 

MI-IA Notification No. 6/39/69A15(15) di. 9.10.69 
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In exercise of the powers conferred by sub-
section (1) of section 3 of the All India Services 
Act, 1951 (61 of 1951) the Central Government, 
after consi.iltation with the Governments of the 

hereby makes the following 
ttes concerned  

rules, namelY 

1(2) They shall be deemed to have come into 
force with effect from the 1st July, 1966 ' 

1. TIlE INDIAN FOREST SERVICE (CADRE) RULES' 1966. 

4. Strength of Cadres._4(1) The strength 
and compOSiti0ul of each of the cadres consti-
tuted under rule 3 shall be as determined by 
regulations made by the central Government in 
consultation with the State Governments in this 

 

behalf. , ..1 
4(2) The Central Government shall, at the 

interval of every three yearS, reexarnifle' the 
strength and composition of each such cadre in 
consultation with the State Government con- 

ke such alterations therein 
cerned and may ma  
as it deems fit: 

provided that nothing in this sub-rule shall be 
deemed to effect the power of the Central 
Government to alter the strength and coahpoSi' 
tiofl of any cadre at any other time: 

pi 
re 

T :r 
P 

wholl 
' the C 

Gove 

(2) 
servi' 
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wholly, or substantially owned or controlled by 

	

• 	' 	the Central Government or by another State 

	

• 	
Government. 

(2) A cadre officer may lso be deputed for 

	

• 	, 	service under,- 

	

strength 	.' 	,. 	(1) a company,' association or body .of mdi- 

	

S conSti- 	":• 	viduals, whether incorporated, or, not, 

	

nined by 	., 	which is wbolly  or substantially owned 

	

nm'ent in 	7 	or controlled by a State Government, a 
its in this municipal corporation or a local body, 

by the State Government on whose 
cadre.he is borne; and 

I. at the •. 	
' 4(ii) An autonomous body not controlled by 

	

mini6 ,  the 	 the Government or an international or- 

	

cadre in 	ganisation, by the Central Governmer' 

	

ent .00fl? " 
	 in consultation with the State Goveri 

	

s therein 	 merit, on whose cadre he is borne: 

'ernment .' 
:xceeding 

central 
xceeding 
or more 
of a like 

'us cad- 
rs to the . 
Central 

'c State 

with the 	.. 
at con-
ic cadre 

shall bO 
Central 

composi- 

5(l) A 
e of the 
rillnelits 
ctit, be 	• 
Govern- 
under a 	..:j 
ividuals, 
hich 	is 

Provided that no cadre Officer shall be de-
puted.  to, any organisation or body of the type 
referred to in item (ii), except with his consent: 

Provided further that no cadre officer shall be 
deputed under sub-.rnle (1) or sub-rule (2) to a 
post carrying a prescribed pay which is less 
than, or a pay scale, the maximum of which is 
less than, the' basic pay he would have drawn in 
the cadre post 'but for his deputatiOn. 

7. Posting.—All appointments to cadre posts 
shall be made- 

in the case of a State Cadre, by the State 
Government ; and 

in the case of 'a Joint Cadre, by the State 
Government concerned 

5Provided that for the purpose of filling leave 
vacancies or for making temporary arrange-
ments for a period not exceeding three months, 
the State Government may delegate to Heads of 

'Departments, its powers of Imaking appoint-
ren to cadre posts. 

"8. Cadre and ex-cadre posts to be filled by 
cadre officers— . . 

68(1) Save as otherwise provided in these 
rules, every cadre post shall be fillcid by 
a cadre officer. 

8(2). A cadre officer shall not hold an cx-
cadre post in •  excess of the number 
specified for the concerned State under 
item 5 of the Schedule to the Indian 
Forest Service (Fixation of Cadre 
Strength) Regulations, 1966. 

8(3) The State Government may, wit>  the 
prior approval of the Central Gwerii-. 
ment, 'appoint a cadre officer to. hold an 
ex-cadre post iri' excess the number.  

• specified for the 'concerned State in item 
5 of the Schàdule to the Indian Forest 
Service' (Fixation of Cadre' Strength) 
Regulations, 1966 and, for so long .as the 
approval, of the Central . Government re-' 
mains in force,,. the said 'ex-cadre post 
shall be deemed to bean addition to. the 

• . 	number specfled. in item 5 of the, said 
Schedule." 	. 	. 

9. Temporary appoinkment of non-Cadre offic-
ers to cadre 	 . 	. ' 

6(1) A cadre post in a State shall not be, filled 
by a person who is not a cadre officer 
except in the following .cases; namely:- 

9(1)(a) if there is no suitable cadre officer 
available for filling the' vacancy; 

• Provided that when a suitable cadre officer 
becomes available, ':" person who is not a 
cadre officer, shall be rei'l by the cadre 
officer:  

Provided further that if it is proposed to' ' 
continue the person, who is not a cadre officer, 
beyond a period 'of three months, the State 
government shall obtain the prior ,pproval of 
Jthe Central Government for such contiñuanc 

9(1)(b) if the vacancy is not likely to last for 
more than three months; 

Provided that if the vacancy is likely to 
exceed a period of three months, the State 
Government shall obtain the prior approval of 
the Central Gvernmnent for continuing the 
person who is not' a cadre officer beyond the 
period of three months. 

9(2) A ,cadre post 'shall not be filled by. a 
person who, is not a cadre officer except 
in accordance with the following princip-
les, namely:- 

9(2)(a) if there is a Select List in force, the 
appointment or appointments shall be 
made in the order of names of the 
officers in the Select  List; 

9(2)(b) if it is proposed to depart from the 
order of names appearing in the' 
Select List, the State Government 
shall forthwith make a proposal to 
that ect to 'the 'Central Government 

'Substituted vide DP&T Notification No. 1601512/84-AIS(IV), dated 26-2-85. 

51nserted vide DP&AR Notification No. 1105111/76-AIS-I (A), dated 10-1-77. 

6Substituted vide DP&T Notification No. 14022/3/88-AIS(fl, dated 13-10-88. 0. P. CHHILLA 
section Officer 

rrry of Environment k For'-sts 
G.veth*,.,t of  

Vo 0 Djhj • 
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the. post and may in the light of the advice given 
by the Union Public Service Commission give 
suitable direction to the State Government con-
cerned. 

10. Report of the Central Government of 
vacant cadre posts.—Cadre posts shall not, be 
kept vacant or held in abeyance for periods 
exceeding six months without the approval of 
the Central Government. For this purpose, the 
State Government shall make a report to the 
Central Government in tespect of the following 
matters, namely:- 

the, reasons for the proposal; 

the period for which the State Govern-
ment proposes to keep the post vacant 
or hold it in abeyance; 

The provison, if any, made for the 
existing incumbent of the post; and 

whether it is prc .ised to make any 
arrangement3' br the perfotmance of 

9t \ 	 th ..uiies of the post to be kept vacant 

\ 	 or held in abeyance, and if so, the 
- 	- 	particulars of such arrangements. 

ii. Holding of more than one post by a cadre 
Officer. 11(1) The State Government concerned 
in respect of the posts borne on the State Cadre 
or the Joint Cadre as the case may be, may for 
the purpose of facilitating leave arrangements or 
for making temporary arrangements for a 
period not exceeding six months, direct that any 
two éadre posts or a cadre post and an equiva- 

lent post may be held simultaneously by one 
single cadre officer: 	 . 	 . 

7Provided that for the purpose of filling leave 
vacancies or for making temporary arrange. 
ments for a period not exceeding three moztths4 ' in 1' 
the State Government may delegate to 'Heads 	'3 
Departments; 	its powers of making .appoint... Centra1 
ments to cadre posts. 	 ....... .1 

• 11(2) Where the State Government concerned. '4 cerned 
is of the opinion that it is necessary so to 4o 	1....... 

t. S 
may, with The prior approval of the CentaL . 

These  
Government, order that the posts directed by t . 

Forest 
to be held simulianeously by one single c4dre 
officer under sub-rule (1), may continue to be ' 

Regui 

so held for a period beyond six months but, in' . . 1(2) 
any casey not beyond twel%e months from the force 

2 date with effect from which the posts were first,, ,, 
directed 'to be so held under sub-rule (1). ' posts 

hA. Authority to exercse certain. powersln . 

respect of members of the Service servin,g In. , in  eac 
connection with the affairs of the States .eon' Sclicd 
stituting a Joint Cadre.—The powers of The . 	. 

State Government under the second proviso lo 
subrule (2) of rule 4, under clause (i) of sub- 
rule (2) of rule 6 and under rules, 7, 10 an,d ii 
in relation to the members of the 	Service 1 

serving in connection with the affairs of any of 
the Constituent States shall be exercised by the t / 

Government of that State.  
2 

12 	Interpretation —If any question arises as t 
to the interpretation of these rules, the same ?  

shall be decided by the Central Government 't 

[M H A 	notification 	No 2/2/64 A1S(lV 
dated 1-9-19661  

if .  

S . 

S.  /J(rJJ 
2 

cy> 
t 	(tiofl ç.ffcet 	

For€te 	 . 
., 	. 	

. 

0virOTimt 	5. 	 • 

• ..iof  
.. 	, 	 T 

4.1 

Svbs 

3Subci 

471,  

7iiserted i.P&AR ,Notification No, iiOSiiit76—A1S(I)(A) dated 10/1177t' 

1nserted DP'&AR Notthcatlon No tlB/4111—AISCL) dated 1.1/1/12 

- 
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10. TH INHJJ.N. FOREST SERVJCE (ftECULA31c'N OF SENJ()TY) 
!ULES, Ot,8 

I. 

In eercisc of the powers conferred by 
r.ection (1) of section 3 of the All-India Services 
Ac!. 1951 (61 of 1951), the Centsal Goveirmicut, 

i1er conu1(aton WitiF the Governments of the 
StMe concerned, hereby make!; thc followinl 
tuk. namely : -- 

1. Short d;tk arii coI1;mene eni n t.-- -(1) 'fhèsc 
rules may be called the !ndin lmcst Service 

IEN . - 
( Regulations of enorit) Rules, 1963. 

(2) 'th'v chall hr deemed lo have come into 
force on the 1st: J uly, 1966. 

/2. Deflnitians.—jn these rules unless the con-
text otherwise. ;eqwrs,--- 

'cadre' means an Indian Foi est Service 
Cadrç constituted in accordance with rule 3 
of 1.6 Indian Forest Service (Cadre) Rules, 
1966; 
'Commission' means the Union Public Ser-
vice Commission: 

(c)'corupeti1ivccarninatiou' means the exa-
ininntion referred to in rule 7 o tb(- Re-
cflUtfliCflt Rules: 

('J) 'grnda.(on list' ncans a gi adarion list pie. 
. 	aecl tinder rule 5: 

fe) 'offic&' mean; a member of the Service: 
(fl 	 R ulc' ;ne.ans (h' Indian Forest 

• 	
= 	Scrvice (! -rtm-'pt Rules, 1966; 

,4 (jlj'Scuioi 1)051' T1CflI)S a post h1clildcd aud 
V 	 11 	1 c!,('ifiP-d llcIiTPr iicn,  1 •If' ih 	(',i,lrp 

1 QW0.2 Lrr'jh 	13 rjILT 1 JJilIi 
A Foresl,fcr' ce (F 	;i iou of t.adre Strcngll.i) 

I 
'I j<:rt irrcT!idtd in the nunlcr of 

posts rpecified in tcms 2 and 5 of the said 
cadre, wbeu  Jcld on reniur scale of pay. 
1YV 	I1 	f1i('IrrcTfOTh1 	U1Cc' 	10 

'cvitii .cul-r ul 	(1) of x'nle 	4 	or 
117' . 	titIC/)I 	tue 	eetuwnrri R-.dcs; 

j(b) Scrvicc 	411 	 r 	Sci vice 

(i) EState Cadre' and '1oirfl Cadre' have 	the 
/i 	I meidngs mcpëctively assigned to ih-m hr 

4ij 	Indiatv ForestStvicc (Cadre) 	tuli:s, 
•', 	. 1966: 

'State S'.(j) 	Forest Service' shall brrr 	the mean- 
ing assigned to xt in the Recriitrncnt P ulec 

• (Ic) 'State GUvcrnincnt concerned' in 	jeltjnn . 
- 	to P. Joint Cadre. means the Joint 	Cadre 

Authority. 

(I) 'Select. Lit' nican5 the Scicct Ust prepared 
in accord ince with the Indian Forcst 5cr-
vice (Appointincim.t by Piomotion) Regula-

)Jon;. 1966. 

CrT of aieid.--(l) Lvi' 
oflccr shall be ass igneti e year of aflotoicut in as: ,  
cordauce with provisions hercinaftcr contained ir 
this  

• (2)' The ymr of allotment ot an Am noobw 
ed to tire. Service shall be-- •• 

(a) where an o,thcer is appointed b the jqjcc 
on the cc_stilts of a • corn pelilive' cxar1in:r:. 
lion, the year Iollov,irig the year in which 
such enmiuiaticn was heir_i: 

(b,i where an officer is appaintcd to the Service 
at its mi Lial , coust lotiOn in accodnricc-
v'itlr sub-rule (1) of. t'jic 41 of the. Recruit 
meat Rules, such vcar:wjfl be determi:&i 
in accordance whliv the ' fohlowina oi'- 
mnula: - 	 • 

'Year of ailou:icnt = 1966 tainus (N! I OWNIf 
of N2) Wherein-- 

NI rep t'trsCit.c coniplelerl years of e.ODUOtr 
service rpl,o 1st Jtt}v,96( in a post cjo 
'r:iut In 01 above a senior reair: tor,t in-

- eluded in the State Cadre. provided that 
are:? tre.ir Service etideied  ducing ibe 
eight yea,: •r( - eie of hcofi:c.r 

be c,eluded io Ihis :urp<r_c -• 

N2 rcprccnts :un'ictcd \'ars of 
(Jaaeltcel service upto 1st Jo!';. 19,'1n 
eLided in NI , 	• 	• 	k 

1!I comput:urg the period c cortirinr_'u 	rhc 
for ;oses of N 1  or N2 any ueid doriug slAh  
an oIflcr Iras undertaken training n a dion 'a 
coarse in tii r:Uj2res Resc;ircu, 1titu1c ond C. 
Jce, j)clra Dun or an 	crplf2 in any 
olber instil uU.t'rj .wh if f-lim"Fug is •epi 	I,, air. 
Ceitrai (r'cr mont toe this '''-. s;nil r:t-: 
taken •ino .e.COUfl( : 

JjnyjdrcJ that in the cn'rse (if un crfheer who has 
under'taicn 1 1.ie tirdung mit a dploma cnrrrsr- in 
forestry at Dehira Duo for a PCflo' or more thau 
IWO VC35. e period spent by .ulr dmcer lr 
obtaining the final dr'pioma AcAaWk obtain-d 
the preliminary dip)oma shal.j be ta:en ieo n': -
count in eoI))rMrtinr the period of srrvice for ir• 
poses  

9'rovided further that the year of ailotineut of 
all Gificer so arrived at 51mil be J,iriicd to thi;'yar 
which -Iii,< umnediale senior in tire.Siate 'onr 

- 'i dtdJ'!ubthuteih e.T. I7-6( v! 	tilA r t 	tcrn io. 2/9/(-MS(JV), df.1O4-t5 	- 	 • 	'•i'- 
I 

• 	• 	t" ,OiJt't' 

rj 	 •,'. 
	 • • 	• 	- 
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141  if  

J pk)oblted I 	oc8t 	gk lie coflJflUe to b Jiii l 	 old wJ 	a y 	t cvcrcicjj p senior post otlen q  
tczflJ,o, 	or local aangLniut 

-. 

	

of c'ises np1catpnj of the torn,;tla giva En this 	I t/7IWU7JiOfl 3 An OffiLCj-  chajj be treated 
: 	 Je. iu1t in 	'nomaIy, th  ffrnnty 	

having officiated in a eiiior post during any perj or oce cono 	1I 	eeine d hoc 	in rupect of which the Stale 	 COflCcfl) 
by the Ceitj 	m crnsnJi~io Wtn 	ed certifies that be WOtAkJ have so offlcitj hut the Slate (Jon1ue;.ernj aid.the COW-  for his absence oil leave Or train ins, 

where 	offlr is appowLeJ to the Service 	lphVlaIfl 4 —Au oice appoiffl 	to th by 	iódon n aOa 	with Me 8 of. 	Service in accoance WiW - s,jl,rul (1) of rule 
49 I 	 'he 	 Rules the year of. RIJOt 	uI the Rcciintment Rules cl Jl b 	catd as ha' uent of 	JUBJOr most among the offic 	ing cEl'cnlcd in d snor post dcruig anvpci,o(, 

	

rIA to tile Scrv 	in Rccordáca with 	(If ap[Intiuent tiioi. 	post if. the State 'd7t ino such oifier is aviMbk the - Govennne,it has ceiéd within three rnoutl,s of, 

	

'1 ybF pf aI!otmt of the j'nor-mo arnolig 	his appoiufmcnt to the floadr POSt that he 

	

tCJ 	eJve In a 	 C SO officiatc(j but for Inc IPpointmc eoanee wftli nile .1(1) of thesc Pules 	Iu a jr:od not exceeding one year, and, with the nfhc,afd eTtnhiou!y in a renior 	fn 6i 	'PJ'O it of IlL Ceuat tJOV11!11)iCt for a 1w (bet date 	
period not exceeding two years, lr a Pio1-cadre nit 0r c) - ofBriatj(m b thefor: 	lSt !ffldC a State Goycrnr1t o the Central - .- 	

- 	 GOVCfflIHCIIt.Ifl a t1saJe idccalt the thiie- 
'i 	 •ProvidçJ that. idnconty of officers Who fiXC sub- 	scaJ of a snjor post: J 	stantivefy holding the post of .a Conser'ator of 	 - 	 - r 	1 ci sts or a higher post ou the dne of constitu 	Providcd that the numbr o' ofhct s it rc1 u 

	

hon of ifw Service and are not add?ed'wtab1c 	f whom the certificate cj1t he CLII ftnt it i1e 
1 y ti'c Spci it Set ton oal in 	cozdance iihi 	time shall tiOt eCCccl on l'it of I he naxi 11 UJ 
lic luJin J"orest Sicc (nw1 	ecru1frneiit) 	sire of the Sdect List prrnisbt 	intler 51 1) e 'lattons Q6C, but who iny ter 	be ap 	regut Ition (2) of rcgulabon 5 of thc Indian FOiçt 

to th 	uridt rule 8 of t 	Recn,jt- 	Service (A)tjflt,iie 	In' 	 -- - , -. • 	incut 	IFieS 	flIl - I 
• Z'I 	 y inc 	 . 	 . 	 •kuflln tc.cgua,11 	y 

	

Cnral Ouvipnp'j JU ii5JJbLt,on vnt th State 	c -y 'tuci 1.Oilow the onkt in which tb iidincc of 
ouciiipen c. tcrnd and flic 	 i odccr9 appear i the Scict Lst 

ap - Provided further that such ce11ca(c shtt  be  poinid t- 	t'  Ccc IT\ p-ith . 	jxrdinre 	pr ci' only iffor CYCIy SCIIIOt ofitcer ,u dir' cl( I 

	

d 1O'-ruh (1) of rulb .3 –o thc Rcrru;n 1. l 	I is aPYoin(ed to a non i.'idrr- post 	rcst jtj,i I, flip ('T 	fI-f, 	. 	 . 	I - 	 I I ' 	 C j C.I1 I :i - .ic 	Z1UliJijip (ifljCj011 rfl 	 ' " 	 15 	lIP JIJIfl 

	

for tlp UtpOse& of (it'termlt a- 	
SC1N t Li t officer official W$ ii ' cenlor nost i t rulr'r 

	

I -n 15TIAs coi)nty count voTv fro D,  Clic date olf 	PlC 9 of the Indian 1 otcot Sciy,-e (Cadn) 1i 
me k the &k'( t 	or 	' 

-'i 

ir--tte clatl Cl Ins ofJiQf'1tIh Rppotnlment 	to 	Pio' ided also that tin IIUI'-pIjCj if (licvç 	ii j 	such scni-ot whichever iè1atcr 	 Icpect of whom the certiflc te is g1ve:ijI 
' I 	 - 	

ccccd [hr nirnbcr of posts h %,hIlLn thc nubt - 	 PridrJ tui t where n oflicer r'i appoinfrd to 	
of cadie officers holding non cadre p Is 

under 
"NO

th 	Sri rne,bv proinoijo Li IdC rule 8 of the 	the cont ol of the Sate Cover; flLfl falls shuit of 

	

h %'Iesoyi the basis of his niwe hay 	Iii dtputtron iccers e sanu,o;ii d under the hr iU OCCfl inctuded in the list Se! t List prepared 	(Ilic to the Jndiri rorect Suvice ( iato 	of by the S I clion 	onimitke CoU lffU(c! under 	Cidre 	ct)pth) ReguNttoiis J9((j 	 I) ' oliL hid art J oiet ervc (Apo ut jrn 	bv 	 I96 1 1 ;e 	'((I) whetj a'i olTice -  is ITPOJIII( ü io th,! SCIVILC pt od of bii1 	iituiuiu. o1iicjatoii in a v'tunr 	In aç.oplati 	vjitli nile 7A of 11w r1 Ult 

	

or po-t dclarI rIiisvalcpt the to JUO1 t( 	 nIent R'iIe 'dciuçd to 	hi 	Ii late of tilL Inc!U' '9 	hn inmn. in ttu Pit 	he wosId 11 we been o appotn(j it o  I T ' 	 lil1 ahiOA ourt jf 	tJfl is 	 () sro iii ttcip1,t (ter iK d IIC iif joii 
r 	 U 11 	b •h :euifi al ( o crluocn( in ('onauH L 	 f recoj))fl 	ttatuiuip or the d ur 	h is  s ;  w;9 the Con'iic 	 I  OJWIUSSIOI1 whrr' IIILtL i ç(i 

' 	 ohfj tn 	 20 /fl A15(' ) 	 )fl training 1c( )idu'g . l (I  'led 	1 IL, cklohaci JPt)ifl1mft to the 	r(e ii h- flrt r SeConu cJire s the 	FUiy 5i fl 

	

r; it;ni j() 1 2 - An ofct r soi1j be dec d iii 	 ing been eligible 1luCr rr'gut Wop 4 of tue Ii 	oflIe&t outtnuoasiy in a sen r put (row 	Ii thin rores 	ervn  thc peri fn 	 (Appcititr11 by i outing 	 j 	pi 	da (!at 	le 	 ompet1tive ; ann, 	Rtgujatioris 

	

o he tlate Of liii CoIl3rifla)fl in the senior 	 19(il 
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J Explanation.—lf an officer, who qualified him- 

year, could not be so sppoincd in that year on 
self for aVVointment to the Service In a particular 

account of non-availability of a vacancy and is 
actually appointed in the next year, then his Year 
of allotment would be depiesed by one year. He 
shall be placed above all th officers recruited 
under Ruse 7A of the Recruitment Rules and who 
have the same year of nllotmc 

4. Seniority of Ofllcers.—(l) The seniority of 
Or

y
'  officers inter-se shall be deternilned in accordance 

) with the provisions hereinafter contained in this 
rule. 

i 	(2) Officers appointed to the Service on the 
It  

result of the same competitive caxaniinalion shall 
i ranked in accordance with rule 11 of . the 

ndian Forest Service (Probation) Rules, 1968. 

Officers belonging to a State Forest Servie 
who are appointi4jo the Service in accordance 
with sub-rule (1) of rule 4 of the recruitment Rules 

rand allotted the same year shill be graded without 
disturbing their existing inter-se seniQUty in..the 
State FQIest Servic 	' 

The senioriy inter-se of officers appointed 
,- o the Service under sub-rule (2) of.rule 4 of the 

I
.ecuitment Rules, who are assigned the same 
ear of allohxient shall be in the prdcr of the dates 
i which the date of officiation in the cases of 
fficers appointed to the Service in accordance 

v-with rule 8 of the Recruitment Rules being the 
same as the dates taken into accOunt for the pur-
pose of asisnnient of year of allotment under 
sub-rule (2) (if rule 3: 

Prrivided that- 

(a) the seniority inter-sc of officers appointed 
to the Service on the results of a compeli-
(lye examination in acortlance with rule 7 
of the Recruitment Roles and ranked in 
accordance with rule 11 of the Indian 
Fost Scrvic (Probation) Rules,T1968, 
shall not be affected; 

•iI 

1 
• 	:' 
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%(5) Officers appoin'e to hdice in ac-
cordance with rule 7A of the Itecruiiin Rules 
with the same year of alluliiient. shall.ran.ked 
inter-se in order of merit which shall 
ed on the basis of the maTks obtain b'eacb 
officer, calculatej in the manner specilletl 	jyw ,, 

full aggregate maks in the competitive exa-
mination; and . 	 .• 

50% of the aggrccalc mark.in the Indian 
• 	Forest Service Probalioners' Final E.xami- 

• 	nation and the assessment of the record in 
the Forest Research Institute and Colleges: 

TS 

.j. 

f' IJ'YA 	:<j 1  

if 
the date of appd0ep1M1' 
the order in which thiji 
on the date of Ipiin1 
Service in the Seledt List. 

Provided that in determining such order of 
merit no account shall be taken of marks awarded 
to an officer in any subject in which be has failed 
to satisfy the President of the Forest Research 
Institute and Colleges, Dcbrn Dun.' . • 

%(6) Officers appointed to the Service in ac-
cordance with rule 7A of the Recruitment Rules, 
shall be placed below the last o11iers of the same • . 
year of allotment recruited under sub-rule (1) of 	' • 
rule 4 of the Recruitment Itul. 	• 	• 

• 	• 	• 

-@4A. SenThrity of oflkers appointed I to the 
Serrice at the initial coflIhtIqitoi the (virt 
S1kkim.—Notwitbstand1eg 	LI' cc 	L'r 
these rules in relation to the State of Sikkint,  
year of allotment and the cnk'rity oT çflc  
pointed to the Service at the time of the- itial-.' 
cons(itution of the State Cadre shall be dctcrmjn- - 
ed by the Central Government in the tullowiu" :....... 
manner, namely : — 	 . . 	-. 	

. 	• 

(a) In respect 01 .othcexs MM"Mmeli *. :- 	•• 
elecfion froin amonct - the subs1nrJy 

members of the S'ikldm 54Rfe Eorzt 	 ' 
vice.—The year of allotment shall be 	 L 
ruined ad hoc in cnjsyzltiaty" -vtih st 
Union Public Service Ceinmrcsion ant) 

14 	(b) w1mree (late of co,nmergement of con 	 State Government 	\ 
tin Yes officiation in a senior post of an 

	

 
appointed to the Service in accord r 	Provided that the year of allotment of an of"i: 

ar 	with rule 7 of the Recruitment-Rules 	so arrived at shall be Ihuited to the 
' 	*'the same as that of an officer appointed 	to which his - inwie4iatc sciiior 

c 	4't< the Service under rule S of those Rules 	Sikium State Forest 'Scnrcc who mc 

	

'The former shall rank semor to the other 	ed to the Indian Forest rvce 
" officer 	 Sdkim at its initial cntJtuKm Obt4, 

	

i 	'i'- 4n% W•.4. 
' 	-(c) where the date of commencement of cooti 	(h) In respect of lmndirui Forem't Serke  

	

nuous officiation in senior posts of more 	 berne on the Cdjr!JOmnt U'cits 	 ' 

	

than one officer, appointed to the &tvJce in 	 SVn'es, appointed to the tn&e  

	

accordance with the role 8 of the Recrwt 	 on tiansfer —Officer shall rctrin their i.m 

	

meat Rules is the came their semonty 	ginal year of aflotin'nt anl lot 	 ' 
tp1 	ngcr.-sc ihall bt in the prdcr of their dates 	of their inter se aewoiUy they shall be 

	

of ppwntment to the Service, and where 	governed by the provrsxtm i1 rule 6 	- 

& MJ1A flotiThidknNo 911316  MIX 
r 	 A ATP'PJM fip..t nn !,in 11I2I1?7 AYL(!L A •• 	I 	 4li,•4,. 	j-4' r 

the same, in 
re arranged 

tunt to • th 

4 

• 	- 	• • W44 	 , /•'••.1 '", 	.• 	- . 	i'  
v- 	 - 	•. 	

* 	 / it 
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5. .Gralon Ust.—There shall be prepared 

	

• 	 u 
every year for each State Cadre and Joint Ca4re 

fi 

	

	,i'aclatiOfl List consisting of the .iSames of all officers 

Ixrne on that Cadre arranged in order of seniority 

p n ncordance with the provisions of rule 3 and 4. 

• 	6. F1-tI0Th (P1 euiOnty On 5•D- 	O ano 

cadn.-0) if an officer is (ransferre(l from one 
•  - cadrt t another in the public interest. his position 

in the gradation list of the cadre, to which he is 
txansfmuL shall be determined by the Central 
Qovctnifle!it in accordanc with the following 
pnncples 

(I) his year of allotmefli 	II remain unalIcCt- 

- - 	(;O the following order sIrill b mawtuned 
among the diuleent categories of officers 

•J91 
of the same year of allotment and the 
sciority of the transferred officer vjs-a-vi5 
officers of his category shall he detemin' 

-icI in the following manner.: 
(a) xvitial Recruitment Officers.--M 0111-

Yk
'".. 	 cer a4oiflted to the Scrvic under sub 

. , rule (1) of rule 4 of the TecruiUfleflt 
Rules shall be graded plainly on the 
basis of age without thereby. disturbing, 

as far as possible, the cxiUng inter5C 
seniority. 	• 	•• 

b) Examination Recruits.—The r1js12fl 
of an •oflier appointed to the ScrVC 

 II 

in accordance with rule 7 of the l 
cruitmcnt Rules, shnll be in the order In 
which his name appears in the lisi pre-
pared under rule 11 of the 10(han Fojest 
Service (Probation) Rules. 196. 

(c) State Service 0fficer.—An officcr  be- 
longing to a State ForestService All 

appointed to the Service against the ' 
prornotOU quota Shall be graded n1ait1Y 
on the basis of age without thereby 
disturbing, as far as possible. the exist- . 

- 	log ntcrse seuioiity. 
-2) If an officer is transferred from one cadc 

to another at his request. he shall be- assigned • a 
position on the gradation list of Q,e cadtc t5 
which he is transferred, ,belowall te officets 
his category borne on that cadre whoa, C 1hc 

same year of allotment. 

7. n1erpreth1i(m.+4f any question arises iS 10 

the interpretation of these rules, the same g1.1all be 
• decided by the Central Government 	- 
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